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The Coal India (Regulation of Transfers and Validation) Bill, 1995

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI N. T. SHANMUGAM): Sir, | beg to move:

"That the Bill to empower the Central Government to
direct the transfer of the land, or of the rights in or over
land or of the right, title and interest in relation to a coal
mine, coking coal mine or coke oven plant, vested in
the Coal India Limited or in a subsidiary company to
any subsidiary company of Coal India Limited or any
other subsidiary company and to validate certain
transfers of such tend or rights, be taken into
consideration.”

Sir, the Central Government, .through nationalisation in 1972-
73, acquired land for mining purposes and also, after that, it vested
the right in the Coal India Limited. So far as the administrative
purpose is concerned, the Coal India Limited created -eight
subsidiaries, namely, Bharat Coking Coal Limited, Western Coalfields
Limited, Eastern Coalfields Limited, Central Mine Planning and Design
Institute, Ranchi, South-Eastern- Coalfields Limited, Bilaspur,
Northern Coalfields Limited, Singarauli, the Mahanadi Coalfields
Limited, Sambalpur and the Central Coalfield Limited Ranchi. They
have transferred some land, for administrative purpose, to these
subsidiaries. But there is some lacuna due to which they suffered
some legal infirmities. Therefore, now this Bill is being moved to
validate the transfers, with retrospective effect, that is, from the date
of transfer. That is the main aim of the BiIll.

The question was proposed.
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SHRI BRAHMAKUMAR BHATT (Gujarat): Sir, 1 want to draw
the attention of the hon. Minister to the impact of the Bill on the Coal
India Limited, It is a fact that import of coal is being allowed. The
power plants and the power-generating companies mainly use the
imported coal. Some power plants are in the coastal area and some
others are going to come up in the coastal area. Now, those States
which have coastal areas, will prefer the imported coal because it is
cheaper than the domestic coal. The hon. Minister may be aware that
many Electricity Boards have begun importing, coal. The imported
coal is cheaper. Still, they are being given so many facilities. The
Railways have reduced the freight on imported coal by 10%. This is
going against the interests of the Coal India Limited and the domestic
coal. Either you reduce the freight on the domestic coal also or you
withdraw this 10% reduction in the freight on imported coal. While
they are getting 10 per cent rebate in the freight, the sufferer is the
Coal India Limited. | am sure, the hon. Minister knows that there is no
import duty relief to the domestic coal. The demand of Coal India and
the domestic suppliers is that the Government should reduce the
royalty on the domestic coal and thereby give relief to the domestic
coal, or, reduce the royalty to the extent which is given to the
importing coal companies.

Sir, it is very important to note that companies like SAIL and
TISCO are importing coal on a large scale. If Government companies
like SAIL and TISCO import coal on a large scale, then, gradually, the
companies situated in the coastal areas will also import more and
more coal. Then, what will be the position of Coal India Limited? | am
very much afraid that the authorities of Coal India have conceded that
the imported coal is cheaper than their own coal. They have also
conceded, in a discussion, that a time will come when more and more
coal will be coming to our country, and Coal India will go down.
Perhaps, Coal India will have no future in this country, if imported coal
is allowed on such a large scale.

Sir, | request the hon. Minister to consider the other aspect of
it. About 40 per cent of the freight of the Railways comprises domestic
coal. If the freight movement of Railways from coal, which is on such
a large scale, goes down due to the imported coal, then what will be
the position of the Railways? There will be an effect on the whole
cycle. As | said, about 40 per cent of the Railway's freight movement
comprises coal. That is why they are not increasing the passenger
fares. If the Railways do not get any freight from coal, then, a situation
will develop when they will have to think of getting more and more
money from passengers and other freight. So,
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the effect of imported coal is not only on the domestic coal and Coal
India Limited, but also on the railway system of this country. The
Railways will lose a huge amount of revenue because their 40 per
cent freight comprises of coal only. So, the hon. Minister should
consider all these aspects and give relief to the domestic coal and
Coal India Limited. Most of the Electricity Boards are getting coal from
a distance of more than one thousand kilometres. The coal is coming
from Bihar to Gujarat; from Mahdya Pradesh to Maharashtra,
Rajasthan, etc. A huge amount of coal is received from all these
coalmines which are situated at a very long distance. All these issues
will make the Minister realise that Coal India Limited is going to face
the worst situation in the years to come. Its effect will also be felt on
the Indian Railways. | request the hon. Minister to examine all these
aspects and review the position. The Government should give
necessary relief to the domestic coal; otherwise, the import of coal --
so many other imports have also been coming into this country -- will
destroy Coal India Limited.
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SHRI C.P. THIRUNAVUKKARASU (Pondcherry): Sir, thank
you for giving me the time. It is the need of the hour. After the
judgment of the Supreme Court in the Bharat Coking Coal Limited
versus the Government of Bihar, this Bill has been introduced in this
august House. The main objective of the Bill is to empower the
Central Government to transfer land or right, title or interests in
relation to coal mines vested in the Coal India Limited to the
subsidiary companies and validate certain transfers. There are eight
subsidiary companies with the Coal India. Now they are not able to
transfer properties which are in their names. In order to give this
power to them, this Bill has been introduced, so that they can transfer
the land and properties to other companies.

Even though there is de facto transfer, on paper, from one
company to the other, from Coal India to its subsidiaries, the de jure
transfer has not been done. In order to achieve that objective, this Bill
has been introduced in this House. But there are several
impediments. By virtue of the Transfer of Property Act, transfer of
property can be done only prospectively and not retrospectively.
Taking this into consideration, by virtue of this Bill, the Government of
India is giving power of transferring all the properties which are under
the custody of the Coal India Limited to subsidiaries. Above all this,
the learned Minister has pointed out that under the Registration Act,
several charges have to be paid by the States in the form of stamp
duty. In order to avoid this sort of anomaly and expenses of the
Government, the registration charges have been totally avoided. Even
though the Bill has been introduced, the power of the Coal India
Limited of having control over the subsidiaries is still maintained. By
virtue of this Bill, the Government of India is taking away the property
rights. It can transfer the property to any party. In this way, a lot of
litigation can be avoided. So, | welcome this Bill.
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It is a Bill directed to legalise an illegal thing. But, you cannot do it.

That is why you have brought this Bill. ud &Y% =&l § g¥fery St 31y
TTET & I8 AMUBT WeHT 3NMH 3ffeoided Us Av=7 # 81 8, Wi h
estaed U o= H & Sl 1Y T8l a1 2, Sl 319 &l &l

According to the present law it is not permissible for any
company to transfer its assets from a holding company to a subsidiary
company. The Companies Act does not provide for any such
authority. The moment you compel the Parliament for passing this Bill,
there will be a general demand of transferring assets from the main
company to the subsidiary companies. This position supports the case
of Shaw Wallace. Shaw Wallace diverted all its assets to subsidiaries
and siphoned off at the fends. It is legally and morally an unethical
thing which you are doing. You should take note of the implicatbns of
this Bill. The Companies Act does not provide it. If you want to do it,
go through the route of the Companies Act. Why are you going
through the route of this Bill?

The second thing is this. Before transferring these subsidiaries, did
you consult the Law Ministry? (Interruptions) That means the holding
company will exist. BlfeST HFI=IST 20, AfRre<ior WY W&, Aferesist &

IS MM SRNGTH I T&H 3R ST SIHY BN VACH &1 df Sdal Caie &l
ST

I would like to draw the attention of hon. Pranabda, that
before supporting this Bill, they have to see that they are transferring
all the assets of the holding company to a subsidiary company which
is not legal. Then we have to support the Shaw Wallace and other
such cases. The second thing is
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that when assets are being transferred to the subsidiary companies,
there will be a double taxation. The Excise Duty will be charged both
from the holding and the subsidiary companies. The Coal India
Limited will be finished. (Interruptions) The holding company is
existing. ...(Interruptions)... Subsidiary companies are also existing.
...(Interruptions)... Taxation will be at the holding company level as
well as at the subsidiary company level. It will be a double taxation. |
would like to know whether they have checked up this matter with the
Law, Finance and other Departments. If you pass this Bill, it will cause
liquidation of the entire Coal India Limited. If you want to do it, then do
it. You state in the Statement of Objects and Reasons that you want to
liquidate the Coal India Limited.

The third question is this. No fool on earth can believe that
since the authority is with the holding company, you cannot transfer
the assets, you cannot dispose of the assets and you cannot take any
decision? The President of India is the owner of all the public sector
companies. The President holds the shares and there is a delegation
of power and authority, and, according to that delegation of power, all
works are transacted. The Steel Authority of India, which is a holding
company, is on the top. There are no subsidiaries to it. The continuous
demand has been the Minister has taken charge very recently not to
pass the Bill today. There has been a demand that you follow the
pattern of SAIL. Why? Because you will be maintaining eight Board of
Directors with the system. You propose, eight white elephants which
will eat away all the money. So, instead of taking that route, you take
the route of SAIL. Let all the assets be vested in the holding company;
and, at the ground level, you arrange a proper delegation of power
and delegation of authority. Now, a strike is going on against this Bill.
To my understanding, the strike is total in the ECL and BCCL, it is 85
per cent in the Central Coalfields and the South-Eastern Coal Fields.
A total strike is going on against this Bill and another Bill and you are
trying to put Parliament against the worker! It is unfair. Don't do that
thing. Therefore, this is a Bill for privatisation, in stages. You put it in
the Statement of Objects and Reasons. You are transferring the assets
to subsidiaries! Then, you will dispose of the assets, subsidiary-wise.
And, by the time you will be disposing of the assets, Coal India will get
vanquished. Nothing will remain. Double taxation will be there. A lot of
financial problem will develop. You will be keeping eight white
elephants — eight Board of Directors at the ground level. This system
itself eats away all the funds.

Lastly, | would request that instead of bringing this Bill, you
come out with statement explaining how are you going to revive the
Coal India
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Limited and the coal companies. The ECL and the BCCL all are
getting liquidated because of non-investment of funds and other
things. You take care of them, instead of coming up with these bogus
Bills and other things. | humbly request the hon. Minister not to rush
with it. Discussion has taken place. You consult the Law Ministry and
other Ministries and find out what would be the financial
repercussions. You first discuss it with them and then pass the BiIll.
Thank you:

SHRI R. MARGABANDU (Tamil Nadu): Thank you, Mr. Vce-
Chairman, Sir. This Bill has come as a consequence of the judgment
of the Supreme Court in 1990 to legalise and to validate the transfer
that has been made in respect of leasing and transfer of the land.
Now-a-days, many attempts are being made to privatise the
coalmines. As a matter of fact, in India, there are 561 coal mines and
there is a large amount of requirement of coal. Nearly, 65-70 per cent
of Industrial and agricultural requires power. It is coal-based. But,
now, taking that importance into consideration, the Government of
India, with a view to get the benefit, in the year 1972-73, natbnalised
the coal sector. But what has happened now? Day-by-day the coal
mines are incurring losses. There is a figure given. In the year 1998-
99, the production was 18.168 tonnes, whereas it has come down to
17.525 tonnes in the year 1999-2000. Why is there a reductbn in the
production? What is the reason for that? | would like to know whether
it is the coal industry or the management of the coal industry, which
is fiddling and dancing to the tune of various federations which have
been constituted. Because of the connivance with these federations
and also because of a conspiracy, the revenue is affected and
production is suffering. The mafia group is engaged in taking away
the entire production of these coal mines, which is resulting in a heavy
loss to the Government. Sir, as is rightly said by Shri Jibon Roy,
instead of bringing in this Bill for legalising the illegal things, the
Central Government should take steps to see that this industry is
revitalised and recapitalised in order to earn profit and save this
industry and the agriculture sector. Two types of privatisation have
been suggested. The foreign private companies are allowed to have
the majority stake in the joint venture of Coal India Limited. This Coal
Mines Nationalisation Act has to be amended in order to allow the
private sector to independently mine and sell coal in the open market.
I would like to know whether these two types of privatisation are being
adopted. This is a dangerous step on the part of the Central
Government. Whichever industry had been natbnalised for the benefit
and development of the natbn, is now being sought to be privatised
and denatbnalised. This
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Government is going to sell the entire nation to the private sector. The
entire public sector is going to be sold to the private sector. Has this
Government come to power for selling the Government property and
the nation to the private sector? This has to be answered in a positive
manner. | request the Central Government to take steps to save the
nation, and not Jo sell away the property of the nation.

SHRI EDUARDO FALEIRO (Goa): My hon. colleague has
said that there is a lot of corruption in Coal India. The Coal India mafia
is notorious end has drawn the attention of this House and the other
House for a decada. .(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): Sir, we should not say
Coal India is a mafia. Coal India is an organisation..(Interruptions)...

SHRI EDUARDO FALEIRO: | am not saying
A...(Interruptions)...

THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK):
Please let him speak. ...(Interruptions)...

SHRI EDUARDO FALEIRO: You are bringing up the
associations. ...(Interruptions)... | agree. | agree. ...(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): Coal India Limited is a
Govemment company. He cannot call it a coal mafia because there is
nobody to protect its interests here. He cannot substantiate. He
cannot call it a coal mafia. ...(Interruptions)...

SHRI EDUARDO FALEIRO: | get the intention of the hon.
Member. It was to establish a linkage. If he has done, | have no
comments. But | am not talking about Coal India; | am talking about
coal mafia. And then, what | am saying is, Sir, this corruption and
these mafias will increase manifold, with the step which the
Government is now taking to privatise and to globalise the mining
activities. So many huge multinationals are interested in mining. One |
will mention. There is one Rio Tinto, an Australian global
multinational, that is involved in this, and is trying to do a few things. |
will come to the point as to what we are trying to do. The point is that
this is getting much worse. Now, what are we going to do? The
Government intends to go on mining on a large scale, not for the
benefit of the people of this country, but for the benefit of
multinationals. We must understand that coal is not a renewable
resource. The Americans have got a bt of mines and the Australians
have got a bt of mines. But the Americans and the Australians are
doing their mining in India. They take the raw material
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from here at a very nominal rate, process it there and sell it to us at a
price which is hundred times the normal price. The Government is
encouraging this process to the extent never seen before. But the
point which | wanted to make is this. Most of the mines are found in
the tribal areas. Where there are forests, tribals live there. And what is
the Government doing now? | am alerting the House and | am urging
upon the Government also that-the Government wants to denOtify the
tribal lands which are protected by the Constitution -- no tribal land
can be transferred to non-tribal people. The Government now wants
to denotify the tribal land so that it could transfer it to the
multinationals. This would be opposed tooth and nail. | am saying so
because thousands of 'narmadas' will crop up as a result of this. As
the Narmada issue was not discussed at the very beginning, tens of
thousands of tribal people were displaced. The tribal population in our
country is around 20%. | am rising here to make this point because
lakhs of tribal people would be affected, if it is done. The Government
wanted to do this by an executive order, in Andhra Pradesh, to benefit
Rio Thto. The Supreme Court delivered a verdict in the Samta case -
Samta is the name of an organisation and not these gentlemen whom
| hold in great respect - Samta is an NGO -- that tribal lands cannot
be transferred, either for mining or for any other purpose, to non-
trbals. Now, the Government wants to amend the Land Acquisition
Act. The Government also wants to amend the Constitutbn to this
effect so as to acquire power to denotify the tribal lands. This, as |
said earlier, would create thousands of Narmadas. Lakhs of tribals
would be displaced. Therefore, before bringing this piece of legislation
to Parliament, vast consultations should be he.a. My strong appeal
before this House is: 'don't touch the tribal land'. If the House feels
that if at all it should be touched, before proceeding further, please
ensure that all the affected tribals are rehabilitated in a proper
manner. Whenever such activities are undertaken, the most affected
are the poor people, the tribal people. Nobody bothers about
rehabilitating them. The reason advanced is, there is no land, there
are no funds, etc. They are left to fend for themselves. When the
Government intends to amend the Constitution to this effect and
denotify the tribal lands, | would say that this issue must be discussed
at great length in the country. Keeping in view the basic interests of
the tribal people and only after holding wider discussions, such a
legislation should be brought forward. Thank you.

4 .U AT IUFHTEEl JEIed, § il ST (3RO
e SiR faftm=IeRon) fAee, 1995 BT HlT R &6 [T TST gl &l
SUGHIE Iy, §AD] U ol Bal § iR | AR Ae TgaTs|
BRI S HE IR
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You are right, | am telling you.
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Bill to privatise the coal industry.
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privatisation, privatisation in stages. IJ&! 91d d # $&! gl ...(TILT)...

3t g AGI(STR I<¥): 37 TH1 BT G FUIC T8T BT
Bl ...(TaEm ). .

Y TH.T SrEclaTferdn: 7RISy ...(GHM). .

ft ST I1: 3179 AR BT FUIE PR B 81?2

4 TH. .3 § UTgdeTgoie &l 91 e ¥ I8l 1 § B8
&1 § & 9= YA R 3% 81 519 89N T4 gl 8 78 8 ST &

IUqHUTEIEI( T 3™ BIfRHh): 379 3T TH B
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1.00 P.M.

7} TR1.U. STEafordT: a1 Y 1 11 ? 37T A1 A4 g fobar 81 o
& q1e YR Y|

IuqHTEIY: a1 e 2l

SHRI PRANAB MUKHERJEE (West Bengal): He can speak
after the lunch break.

IUFUTETLI(2ht <1 IR BIf): 319 8H Sod B 3R T g9 el

The House then adjourned for lunch at one minute past one of the
clock.

The House reassembled after lunch at three minutes past two of the
clock, THE DEPUTY CHAIRMAN in the Chair.

SUHHMRT: 37T FGHT TIT W GRS | ..(FALTH).... TSI Gl
BTl Wl R Bl

it e EI(f9ER): feH, Ugel Al 3119 12 9o 371 STl oY, 99 aoT8
TR 31T AT | 31 3179 3TH &Y 2 a7 &

JorTafer: 1 H 2 g9 s g A AN Bl 2 gl Al AT AT
...(TYM)... IE A TS Bl ...(FGLTH).... ST oI S, 31T AT HIYOT
TRT PN

3t .U IEGAIeT: HEIS T, § WISHE®R ¥ Ugdl did sfear
(=R faferame sk fAfeHT=IdRon) 48,1995 R dial R8T 91l AR g4
FHT3T 7 5 U I AT Io1Y ¥ 3R WRIGR TAR ardeft 97 Sfas I i
9 oo |aife uee ol A & w1 g8 i eI 8 & dr
..(TGHT)... 3T F T DIC H T g1 99 e G| AT, SBI- Pal
o STHIF BXiaRoT & g1 UT 81 37T X890 3R IIg fofiarur &l avw 89
ST YE €, VY S iH aTel WSl a1 B ..(qae)...

it Shg9 Y IRe 6 ...
# TH.UHIEGAN: e & 4o $B 781 81 a1 2l 71 ggal
MU IE 914 ATS faars o Sy a1 d9rell 3§ &8

THE DEPUTY CHAIRMAN: You should address the Chair,
either in Bengali or in Marathi or in any other language, and not Mr.
Jibon Roy.

SHRI S.S. AHLUWALIA: Madam, | am addressing him
through you. | am trying to convince my colleague Mr. Jibon Roy in
his mother tongue.
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THE DEPUTY CHAIRMAN: You can go through me
provided | understand Bengali. | do not know what you are telling
him.

# .U 3rEqarterar: weiedl, =it &1 favy f4h g Pt o
THdT © fob STHIF BRATART & 918 AT~ U] IR RIT-HRT shac S| A5+
AT} TR WRIBR & &1 geAdTd 579 9 fhd) SIred ANRE & ArHe 81l & af
g8 ff<ra 81 SITar 81 519 89 ATl o gEe 3R g et @ gHe &
R H AIed 8, S8l Teb HoR bhedIR 3Tl o7 Il HIg= HIT! Bl Tel 371 ST 2
JTST I8 WY IR TR Pl o fiafies, S I OREGR B Uh HUl 8, b
Ted 1 ISP U S B 9 S BT BIaNUl 8 SIUT 3R gP)
39T BC TIT 79 AT BT, HS TN H GreH HI SO ¢l gAY 73l 7RISy
P 39 fI9TH IR FHAT S BT AT < b F1I-H1 TIR A I T
) Iod &1 PIIAT WSTH b Selih H Sl AT ¥&d & d Sd & b Siat & gt
Tl ST & S Il f+ebTel Wikdel Sellh ¥ dTe] |RT ST &1 3R &Te] 7
HRT ST 1 519 AT BT FAY M1 © R HUR g H gl S g O il &
HR ¥ I8 ST & ST & 3iR AR AR GHDHT- ST et Y a8 | 9T
g1 g & 719 &9 S & Rifp Ma & A, & & Ad, F8dl & A 9
ST BT ST B SR dbTem areli & a8 et gl & f6 agf «)
DIIAT WRT MY, Fs b1 &) 5wl 39 Js ST &1 ) v urae= 71 39h
Figae Mdvad &, I9-93 Sb XY 94 &1 RSET 11 8 fF ST R RE 4
&1 T2 fagT ST 81 b 3131 YR WRBR 6T IET 7, A5~ AFe! feurcHe &1
TET 8 3R 98 3 ISl &1 &I Il W& 21 319 I S St Afifeat dutisr
g 1 A HUT 2, St g forRad €, & oiafa 2

BT, # Ff 31d TP §RT SIRES $ gl H AHIfhd gaTl § 3R
ARES BT SATH] BIIAT WEH & SATP b A I ST ST 21 Jedl blet
Bles sfvear fo., e Ts@@ER I € iR S99 Ugdl $9.41.S1.4.
(IS DIt FEUTCHE BRI BT SSddTey Hl Il & 1, WRA Bk Diet
fo1., RTI®T 2y gd1e 8 a8 4l 9IREs & golld § 21 I avg dod
qTSA W $US fSolsT sieye f. Xl &, 98 W 9RES &l ol &
$olTh ¥ g1 sAfIT & 987 &1 ST &1 % 3, ST Th U Sdh 79 4 & S99
3ITIDT JFEIT BT ATE gl

AEIGYT, H NP ATegH | A3l ABlGy W I JAeard A A b 9
SXITAROT & 91 Sl BIARAT Teidl AATSIRT Ul & d8d 3R ST Il X&!
g, T R e &1 AR 9T § A I 981 &1 IRPR gRT AT~
AFET BT YRT RE ST W[ SIYIN? HlIg eI 5 6 VT Ueh TR SToR
ST TS| AT B A1 ISP Bl Sl XY & IFD] R AES 8, I
ol Bl Vo] el A, Y] I G IRATT & f2ae A e 9%
AP FARAT I81 B SV| HBIGAT, PeFRISIE & R § § Jgf W bs IR
ST g1 g 1 WX qd ah1 7 $el © [P 599 STD! Salfifthd I Sl $9 ©
I8 399 92 81 ST Q4T 81 BT H& BRI U8 © o 39 W) Sl v |
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AH TWE W HCRRISEOA -TEl BN Halqdl, §R Q3 # WHR AR
IRES AP H AH-TLNTSS Bl Tddddl & Sl &$F dld & T W,
PIHT DIt & ATH TR 97 ST V&1 8l SHBT GRS UTAR T8l g1 -
TRITATSS BT Bl 8 PCIRTSS T8l (T &1 TS I8 Dl Sl § ¥gT § TANT
H 31 BT &, 39T 98 I ¥ Yrak WIHI H AN 8 8T ¥, Sdfd $HdB0
TART YT AhadT H I 18T, TAred AgHUadRT # 8H1 @13y,
PATSH P AR § BT =A1MY AN 89 1 M1 IR GegHI-aH B
IATET B A | TIHIRT BT ST R & forw ¥ 31t 50 Tferera wrda
B ST Todt & R IH)-T-age Bid ST BRI Fobdl gl IR g9PT
PERRISOIYA 5 1 & BRI IE Blel I Bl & M R 96 8T 8, IR
Tl IR 9% T8 81 $FB Y U8 TR I8 Bidl, GHI-TRISS HIdl AR Igf
I TRIIIRE BIBR SITITE ST AT 3R ST I TS 8Iby SfSdT 37T 2T
9 H 39 F&9 H ATATST IoTs a9 I8 YaqulC §8 gall offh ATST |l ST
BCHRISOITM W &1 §3T & 3R $0 HRUI SHHT U ol el 8l &7 Bl
Hod W Red §RIee, g4I 7 &8 IR SHHE $I 91 9T § 3R M
RGPR HET & [ 53 37e6] Fa1fere] & Hicl bl &4 AR YN H o Fahdl &, 54
Iog Ve X Al § 3MR ST JATHT W HHAT Ahdl 2l I DIt AHS o
T H ST ARV 98 98f T8 O &1 ¥ 98 $ei § 9l § off <& 81 g9
BN UTSaeI, BRI WISdeiac! 8] 8 U7 %81 8 3R dRe i Ursde™
3T 3T IAT Msded gadl o X8T &l HaIadT, 39 9eal & Ay § 9 {91 &1
FHAT PRAT § AR HA AEIGT W IS AT AGM b g7 SHEAI Bl
BITARUT B & 918 W HRA TRBR B P 7 IR Y11 T8 | I8 Rifeh 1o
19 S9TD] BIC HARAT H ST BT © T GhTeTd=THI, ITaR 36 Hel] 3!
PIcT ST o TSl §, 4T I8 oS Fhd 1 S8 &1 I I8 SHHh] 37T Ve
2 399 I gl 9 S qfh Ad Sel dfe 59 gt @1 3 g g
qRTTT T HX | SAT HE B H A ST, 3MMH ASIGRI & f3d iR Ity e
S AR 1511 B &1 H @ g H 59 fA8e 1 9Hef HRa gl g=dTe |

£} YHEE AT SUFUTIRT A8 ST, DI SIT(d &4 |9 S & (b
ABINeE & A | W ST ST 21 it oY <91 of srefaraven § wid- A
3R IHH B T B RT HURIET 7, SHBT fhad1 Rord 7, T8 fosdt oft <o 3
SrefaregaReT 1 RIS BT o Bicl 81 AR g 7 Stgt Set 31 {59 ool
H PIael BT Ro/d 8 S9! TR I8 W Uawlse fBar 131 aife i 98f o)
QTS & DT YRT SYANT fhAT 1 b | WAfh AR 3MTSIIGT &b T A b
3BT & 918 § I WX 39 HaeR B, B WRGR F, IR 98 BN I ARBR
g1, MUH] IRBR &, ls W IRGR V8! 81, T9 IRBRI 7 39 sS%¢] B, 39
AT Aaex B g1 aRE A IUelT DIl FEIGL, ios 4, T facT dId B
WIS B 9§ HRAT U] Riifh ISR YRiRId 81 7| I e UTaR wlied Bl
SAD! AT HT el o, 3T A1+ ol ads o fear Tam gaR I8f =)
I UHA UTIR Wi 2, S8 I 40% TR YTaR Wlic Bl BT SUIC BRd 8l
I PIIAT AT MBIHT, R ferar iR D A A1 81 b,
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TIAYIC M AToTST 7 X & WY EAR J&T IR A | 37T § 37X 9! Farferc
9 el gaTs SR 81 B4R I8l UR Y DIl W Pl HISISoI el
o T, et 50 aut § BIs WY WY urferdt a1 SHforTa e T8 forar
e 59 S 31, 39 ARd 31 1 ORE A Asfefhe 9 H A1 H= 3
TATTIT BT TS 811 MU I &1 & b A7 gt & oy S 9o hae st
g, 9 99 Bl TIcell 3R [5a1 1Tl e $8 G9Y U8 Teldicis WaMi |
I MR H 9gd A AN AR T, SONRR @eF1 4 B T A1 40 il A S
PIIS AT ¥ SRUTHS 3T oM §S & lfdb g8l PO el (b1 ATl TS
A HAT SN S et i) A1y €, 39 ORE 9 ISED hddll B H F6
AR e aTall T81 8 3R BIg AT el Wi 7811 3dD o1y ST’
2 fo5 v i T 9978 1Y, w9 ardiS o Fefhed 7 foram g &k R
I B A TH WA ] ST 6 DIl & WAl BT 87 AN H-IT HRA]
ITEd &1 STHIF ZIRBR PR &1 SITY, Ug TR SRR BR B Sl 94 &, 399 HoIgR
Pl 3R S AR 3T ReTd &, 371 Bls Tsdics 39 <37 bl e drelt a1
2 g dF 3T U T ©H W T8l BRIl HRIedT, 3MYd J1eHq 9, 39
ORI I8 T ¢ {6 39 Fd9 § T ol Uiferit 9918 1Y iR o7 <4
AT B MY b $9 Hecaqul @it 1 w1 f2d d srefegaren &1 did &+ &
T 1 ST fha STl 59 IR whf=1 o) 9" faaR &Xd el o= &1
SR &l By W TSEIG Bl BT | FABT DIy Aol el fFdhe
RIATG |

SHRI NT. SHANMUGAM: Madam Deputy Chairperson, |
have carefully listened to the debate on the Coal India (Regulation of
Transfers and Validation) Bill, 1995 in the House and also the points
raised by hon. Members during the course of the debate.

Hon. Member, Shri Bhatt, talked about the challenges of coal
import and rationalisation of railway freight. Hon. Member, Shri
Agarwal, spoke on the collection of stamp duty, the corruption in Coal
India and the need for reorganisation of Coal India. Hon. Member, Shri
Thirunavukkarasu, explained the provisions of the Bill and welcomed
the Bill. Hon. Member, Shri Jibon Roy, felt that the Bill is legally not
correct.

He also mentioned that the present strike in Coal India Ltd. is
due to this Bill. Hon. Member, Shri Margabandu, felt that the Bill would
lead to privatisation. Shri Eduardo Faleiro talked about the coal mafia
and issues relating to tribal land. Hon. Member, Shri S.S. Ahluwalia,
talked about the history that led to the introduction of this Bill. He has
also mentioned in detail about the latest coal-mimrtg technology, the
linkage of coal with power production and issues realtihg to
subsidiaries like ECL, BCCL, etc., and mine safety. Mine safety is
governed by the Director-General of Mine Safety. There shall be no
change in that position. He has also mentioned
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that mine safety should be taken up on a priority basis and that
categorisation was not done properly. Hon. Member, Shri Gupta, said,
"coal is black gold". He has also mentioned that the mines are not
modernised and mine safety is ignored. He has mentioned about the
underground fire also. He wanted a National Coal Policy to be
formulated.

The Bill has a restricted purpose of empowering the Central
Government to direct the transfer of the land and its rights pertaining
to all coal-mines or coke-oven plants vested in the Coal India Limited
or.In a subsidiary company to any or other subsidiary company of
Coal India Limited. This Bill is not in any way related to railway freight
re-organisation of Coal India Ltd., import of coal, de-notification of
tribal lands and transfer of land to multinationals, etc., nor is it a proxy
for privatisation of coalmines.

Now, | may point out that the absence of a formal legal title to
the land, coke-oven plants, mining rights and other properties in the
subsidiary companies of Coal India Limited has exposed them to
litigation and other legal infirmities. This matter was examined by the
Committee on Public Undertakings. The Committee had directed that
the transfer of rights in and over land and properties in favour of
subsidiary companies, which are de facto managing the mines and
properties vested in Coal India Limited, should be effected without any
further delay. Two former Attorney Generals had also advised that this
situation needs to be rectified through appropriate legislative
measures. The Standing Committee on Industry also undertook a
comprehensive examination of many of the issues raised during the
discussion. The Report of the Standing Committee, which was laid on
the Table of the Rajya Sabha on 27.7.2000, deals with these issues at
length and, therefore, it may not be necessary for me to go into them
again. The Committee had recommended adoption of this Bill.

It has been pointed out that the same objective could have
been achieved by effecting suitable amendments in the Coal Mines
Nationalisation Act, 1973, instead of introducing this fresh Bill. It needs
to be appreciated that lands, mining rights and other properties have
been acquired by Coal India Limited through various Acts, that is, the
Coking Coal Mines (Nationalisation) Act, 1972, the Coal Mines
Nationalisation Act, 1973, the Coal Bearing Areas (.Acquisition and
Development) Act, 1957 and the Land Acquisition Act, 1894, and
through direct negotiations. An amendment to the Coal Mines
(Nationalisation) Act would not have covered the lands and properties
acquired through other statutes and modes. Hence, there is the need
for a separate Bill.
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| would like to bring to the notice of the House that the on-
going strike in Coal 16d& Ltd. is not related to the BIll. It is related to
wage negotiator*!, This Bill has been cleared by the Law Ministry as
well as by the Standing Committee. The Law Secretary was also
examined by the Standing Committee. | would also like® to inform the
House that the Railways has withdrawn the 10 per cent freight
concession basic to imported Coal. Not only that. The Government
has now raised the import duty from 15 per cent basic to 25 per cent
basic.

SHRI JIBON ROY: It would lead to double taxation. What was
the heoessity? | would like to know whether only the Coal India Ltd.
was suffering from the problem of transfer of assets from a holding
company to a subsidiary company. What is the magnitude of the
problem in our country? Why are you specifying only Goal India Ltd.,
when it is a general problem? The problem pertains to change in the
Company Law.

SHRI NT. SHANMUGAM: | will come to this point. However,
these issues do not relate to the Bill. Madam, apprehensions have
been expressed by some State Governments and also by some of
the hon. Members that the adoption of this Bill may infringe upon the
constitutional rights of the State Governments, particularly, in respect
of grant of mining lease, collection of stamp duty and registration fee.
| would like to reiterate that after the nationalisation of the Goal
tfflnes, in "terms of the provisions of the Coal Mines (Nationalisation)
Acts* the Centre) Government became the deemed lessee of the
State Government. When the Central Government, in turn, vested
these coal mines in the Coal India Ltd., the Coal India Ltd. became a
deemed lessee of the State Government. The deemed leases are
purported to be contractual teases, granted under the Mines and
Mineral Development and Regulation Act, H957, read with the
Mineral Concession Rules. 1960. Similar arrangement exists under
the provisions of the Coal Bearhg Areas (Acquisition and
Development) Act, 1957, in relation to land and minhni rights acquired
under the said Act Therefore these statutes leave no scope of
direction with the State Government to either grant or renew any coal
mining lease.

So far as the question of collection of stamp duty and
registration fee is concerned, | would like to state that the Bill, inter
alia, seeks to validate, with retrospective effect, the transfer of
properties from Coal India Ltd. to its subsidiary companies, as these
transactions are not covered under the existing provisions of the Coal
Mines Nationalisation Act and the Coal Bearing Areas (Acquisition
and Development) Act, 1957. Transfer of
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such nature cannot be validated through the Transfer of Property Act
or the Companies Act, 1956, as they also do not allow retrospective
measures.

SHRI JIBON ROY: What would be the status of the holding
companies?

SHRI NT. SHANMUGAM: | will come to this point.

THE DEPUTY CHAIRMAN: Mr. Jbon Roy, this is not a
guestion-agswer session. He is replying to the point which you have
raised. Let him finish. Listen to him and get fully satisfied. Let him
speak.

SHRI NT. SHANMUGAM: Therefore, no duty or fee is
leviable on such transfers.

Moreover, the properties in question are national properties;
and, in national interest their transfer should be exempted from the
payment of stamp duty. The Standing Committee has also reached
the same conclusion and endorsed the view that the proposed
enactment would override the Acts of the State Legislature because it
flows from the Coal Mines (Nationalisation) Act, and section 28 of the
said Act has an overriding effect, stipulating that the Act shall have
effect, notwithstanding anything inconsistent therewith in any other
law for the time being in force.

Some of the hon. Members have expressed an apprehension
that the Bill would facilitate privatisation of the Coal India Ltd. Let me
reassure the hon. Members that there is no ground for such fears.
The Bill merely seeks to legalise the ownership of the coal mines
being managed and operated by the coal producing subsidiaries of
Coal India Ltd. The Bill has no such provisions which would facilitate
privatisation of the coal mines. For any disinvestment of equity or sale
or transfer of coal mines to private parties, the subsidiary companies
will have to obtain the approval of the Coal India Ltd. as well as the
Central Government.

Questions were also raised on whether this Bill will affect the
status of Coal India Limited as a holding company. Here again, | may
reassure the august House that as far as the control of Coal India
Limited as a holding company is concerned, that is in no way diluted
because the Articles of Association of Coal India clearly stipulate that
a subsidiary company, before it can transfer any substantial interest in
its property, has to take the approval of Coal India. In any case, 100
per cent of the paid up capital of the subsidiaries is owned by CIL. It
further stipulates that even for mobilising foreign bans or entering into
joint ventures, a subsidiary company has to go "in and through" Coal
India Limited only.
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| have attempted to clarify the position on all major issues of
concern raised by hon. Members. The Bill essentially seeks to plug a
lacuna in the statute. This measure will facilitate a clear delineation
and consolidation of lands and assets of various subsidiary
companies of Coal India Limited. This will avoid litigation and also
enable the coal companies to mobilise resources from the market.

| am thankful to the hon. Members for their participation in the
debate which illuminated varbus aspects of the Bill. | would now
request the august House to pass the [..(Interruptions)...

SHRI JIBON ROY: Madam, my questbns have not been
answered...

THE DEPUTY CHAIRMAN: What questions?

SHRI OP. THIRUNAVUKKARASU: All the questbns have
been answered.. (Interruptions)...

SHRI JIBON ROY: WR®R ¥ 319 31} &, ol dl 38R & 933, Then
you will be in difficulties...

THE DEPUTY CHAIRMAN: Now | put the Bill to vote
...(Interruptions)...

SHRI JIBON ROY: Some clarificatbns are required
...(Interruptions)...

Madam, | could not folbw his speech ...(Interruptions)...

DR. BIPLAB DASGUPTA (West Bengal): Madam, before the
voting takes place, we want the hon. Minister to clarify some of the
points which have been raised by Shri Jibon Roy. Shri Jibon Roy has
raised very pertinent points. His points have remained unanswered.
So, | would request the hon. Minister to respond to his points. Then
you put the Bill to vote.

SHRI T.N. CHATURVEDI: Shri Jibon Roy wants changes not
in the language, but in the idbms. That is not possible. He has given
his replies from his angle. You may agree or you may not agree with
that. That is your perceptbn.

SHRI JIBON ROY: The first point is that, after all the assets
are transferred to the subsidiaries, the holding company does not
practbally exist. Nowhere in India has it happened since
independence that a holding company has distributed its assets to its
subsidiaries...
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SHRI T.N. CHATURMEDI; A good beginning has 18 Be made.

SHRI JIBON ROY: Therefore, if the holding company does
not exist, then what wft happen to tfte interpersonal relationships with
its subsidiary? The second question that | had raised was, in; the
case of any holding company,- legally, it is not tenable under the
Companies Act. He is legalising an illegal thing..(Interruptions)...

SHRI C.P. THIRUNAVUKKARASU: That is why a tew is

required...

SHRI NILOTPAL BASU (West Bengal): Madam, the Minister
is there to reply to his points. Why do we want so many self-«ppointed
Ministers?

SHRI JIBON ROY: Since it was illegal till yesterday tp transfer
assets from a holding company to its subsidiaries, the hon. Minister is
legalising an illegal thing. And this will have ramdfcsefWbra ail over
India. | raise the question: Why Has the 'Minister taken this route? He
could have taken the route of the Companies Act. The third question
that | had raised was...

THE DEPUTY CHAIRMAN: You cannot repeat all the
questions. | have allowed only two...

SHRI JIBON ROY: Okay, | will raise the other questions later
on.

SHRI S.S. AHLUWALIA: He had raised all these questions in
the Standing Committee and he is raising them again now.

SHRI JIBON ROY: Parliament's powers are not usurped by
the Standing Committees.

SHRI S. S. AHLUWALIA: That is a mini-Parliament.
...(Interruptions)...

Because you want to walk out, you are saying all these
things. ...(Interruptions)...

SHRI JIBON ROY: No. He spoke about the thing but not
about the ...(Interruptions)...

THE DEPUTY CHAIRMAN: Let me deal with it
...(Interruptions)...

SHRI JIBON ROY: | have got two more points, Madam.

THE DEPUTY CHAIRMAN: No, no. Mr. Jibon Roy, the
Standing Committees were established basically with the purpose
that you can
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openly discuss the issues without the presence of any media. The
reports of the Standing Committees are la®id on the Table of the
House. As has been mentioned in the House, you afe a Member of
the Standing Committee. Did you raise this issue in the Standing
Committee? Then, what happened to the report? Has the report taken
note of your comments? Has the Committee discussed these issues
or not?

SHRI JIBON ROY: Madam, generally, we do not discuss the
Standing Committee reports in the House. | have given a note of
dissent. | have the right to discuss that note of dissent and | have the
right to have an answer, i raised it in the Standing Committee, tout |
did not get the answer-« the Standing Committee.

THE DEPUTY CHAIRMAN:P!ease. | am not asking you.
...(Interruptions)...

Mr. Jibon Roy, will you please sit down? (Interruptions) Mr.
Jibon Roy, if you want the redressal of your grievances through the
Chair, then, at least, have the courtesy' to sit down when | am asking
you to sit down. Please reply to me whether we can discuss the
Standing Committee's repoet. There is no problem about it. But the
main thing is this. Were the issue's that you wanted to raise,
discussed in the Standing Committee and did you get the replies?

SHRI JIBON ROY: No. (Interruptions) | have given the note of
dissent. It was not answered then. Now, we have the Minister here.
The Minister was not available in the Standing Committee.

THE DEPUTY CHAIRMAN: Now, he has asked two
questbns, out of which | can understand only one. The holding
company's assets have been transferred to the subsidiaries. Have
they have been transferred or not?

SHRI N. T. SHANMUGAM: Madam, some of the mines were
transferred to the subsidiary companies. Also, hundred percent of the
paid up capital of the subsidiary companies is with the Coal India
Limited. Therefore, for entering into any joint venture or for getting
any loan, the subsidiary companies have to take the permission of the
Coal India Limited. The overall control remains with the CoaUndia
Limited..(Interruption)...

SHRI JIBON ROY: But where is the holding company?
...(Interruptions).,.
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*3ft AEwIe el H (Tfea™ dmrel): #H, TorRl 4fIsT A 519 srEqarferal
ST g1t ¥ O 1 $B <z S8l BT fob Q4T 181 8191 @12 g) el faadhd I8 @
% @it Sfean & o i fafemad off, a8 Afeedl &1 < 72 § 3R 98 519 3Id
$fear @1 & 99 @ T Al ST-3e A WS Bl 99 Ahd ©
3R P 1Y S 3R VATH Bl B B Fhel &, VAT 3R WART © aF 7l
EIECIKC

IR I+ T B

Y TH.q.3rEeqanferan: Ryt S &7 ugT S0 U T 7, S S
BT U] T ST &7 8 3R 981 Blet W dl AfTss) & Il T8l 2l

2 Aefleae a; ¥, ¥ #3081 €, A STa/d R < @ 872
YUY 73 9 SITUA, 31 fiheh i - 2 ¥ ... (Interruptions)... |

don't understand this. Please sit down. | am putting the Bill to vote.

The question is:

"That the Bill to empower the Central Government to
direct the transfer of the land, or of the rights in or
over land or of the right, title and interest in relation to
a coal mine, coking coal mine or coke oven plant,
vested in the Coal India Limited or in a subsidiary
company to any subsidiary company of Coal India
Limited or any other subsidiary company and to
validate certain transfers of such land or rights, be
taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall now take up clause-by-
clause consideration of the Bill.

Clauses 2 to-4 were added to the Bill.
CLAUSE 1: SHORT TITLE
SHRI N. T. SHANMUGAM: Madam, | move:
(No.2) "That at page 1, line 4, for the figure "1995" the figure
"2000" be substituted.

*Transliteration of the speech in Persian script is available in the Hindi
version of the debate.
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777e question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.

THE DEPUTY CHAIRMAN: Now, the Enacting Formula;
there is one amendment, by Shri N.T. Shanmugam.

ENACTING FORMULA
SHRI N.T. SHANMUGAM: Madam, | move:

"That at page 1, line 1, for the word "Forty-sixth" the word
"Fifty-first" be substituted.”

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill
The Title was added to the Bill.
SHRI N.T. SHANMUGAM: Madam, | move:
"that the Bill, as amended, be passed."
77ie question was put and the motion was adopted.

THE DEPUTY CHAIRMAN: Now, we have - | don't know;
there are four names before us the Indian Universities (Repeal) Bill,
2000. ...(Interruptions)... We have moved to another Bill. It is a repeal
Bill.

G oft, 78 f9at @1 R e & 914 81 51 A1fel 98 sisil
P ST BT faeT 81 39 IR BIseol & F fhTefdx ol ¥ & al 310 Ritel B 21
=12yl T ¥ 2 A a1 IR SgRfSae # 78 €, v uifea ¥ 2,
U e H 2l

£t Teircae g (alRerh §Ter): S U8l U HaTel IO ATl Ga8
HET T AT s w301 S ..(qqe)...

IuHTafar: H31 Sff 317 7T B

Nt Frelicaet a9: gaRT SN el drell |are &, fari arer ward 8,

S IR P ICCHT BT, BHd FATT JATYT? ST Sacid Jel d1b! I8 AT AR
TRER F TR W Ta1 51 F7 gl B2

SHRI DIPANKAR MUKHERJEE (West Bengal): Madam, all
educational institutions have been closed down in Delhi. What
amendment Bill are we discussing here? We are supposed to get a
statement from the Government on this subject.
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SHRI NILOTPAL BASU: The Government could not protect
public property. ...(Interruptions)...

+oft HIEwIE Aelld: 3oT W IR 3R | o1 < % & &b wiferamie #
Boell G311 § IT 7181, BT §alT & AT Tl | o1 IR & aRI a¥w |

N} SR Il: T81 el 81 X81 & IR 89 AN F8| [SThe &l T8
B | bt 1 RIREe] 81 € I8...(aem). .

JUHAMRT: S SIR BT AT BRI A1 g1 ST} RRGQ 81 SITQ
..(T).... 31T 3T AT 98 SIS V...(FGTH)...

it ey JEell: T9PT WHR | Faad T8 8, 89 39 9ard
AT & ...(AG)... I8 I8 BIs W TRBR 81, B4 dl 39 a1l I Ad o9 2l

oY AIgHE Golld: TRBNR dead! ¥&d! @ offdh XJAT T8 sgofdl &1 T8
Teld 91 &

SHRI DIPANKAR MUKHERJEE: Where is the Home
Minister? ... (Interruptions)...

THE DEPUTY CHAIRMAN: Please sit down. The Minister is
going to reply to the queries which you had made in the morning
regarding Delhi. He will let you know. Let me also know.

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI O. RAJAGOPAL): Madam, the
statement that we had promised to make in the morning, we will make
it today at 5 o'clock. Shri Jagmohan will make a statement in the
House.

DEPUTY CHAIRMAN: At 5 o'clock. ...(Interruptions)...
SHRI O. RAJAGOPAL: It is getting ready. ...(Interruptions)...

SHRI DIPANKAR MUKHERJEE : Now, the Minister is saying
that he will find out. ...interruptions)..

SHRI NILOTPAL BASU: Madam, the solemn assurance given
in the House is not being fulfilled ...(Interruptions)... Unless the
Government makes the statement, we won't albw the Government to
transact any Business in the House.

MISS MABEL REBELLO (Madhya Pradesh): Madam, it is
affecting the lives of the people. The people are facing a bt of
problems. Please take up this issue first. ...(Interruptions)...

*Transliteration of the speech in Persian script is available-in the Hindi
version of the debate.
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THE DEPUTY CHAIRMAN: Now, | am dealing with the Indian
Universities (Repeal) Bill, 2000.

SHRI DIPANKAR MUKHERJEE: In the morning, the Leader
of the House had promised that the Government would make a
statement. Where is the Leader of the House? ..(Interruptions)..

SHRI NILOTPAL BASU: We cannot allow transaction of any
Government  Business, unless the statement is-made.
...(Interruptions)...

* s} WgwE Aell: I8 BIs 954 GX BT A1 7o ol IRBR et d
2 3R &9 o ot feoelt # 93 g0 81 1 O WRBR I & [aTeTd Bl AHRAT
Tl o1 T8I € 1 5} 9% 39 9 Bl THRAT I T8 of T B (Fag™)... FeH,
I Jod g9 BT AT B....(TEH). .

THE DEPUTY CHAIRMAN: Mr. Salim, please sit down. The
Minister said - | don't know whether you heard it or not - | heard it-that
the statement by Mr. Jagmohan will come to the House at 5 o'clock.
Just now, | am dealing with the Indian Universities (Repeal) Bill, 2000.

So, please sit peacefully and let her move the Bill 31ft I8 8 5+ €1y,
iR fagaara g |

i} ST ¥1: I8 vl 91 e 7, Surer 181 8
SUFUTIfY: 3AfTT STea! WH B 1Yl

SHRI NILOTPAL BASU: Madam, the Home Minister should
make the statement.

THE DEPUTY CHAIRMAN: Whoever makes it, jointly, the
Government is responsible for that. You can't say that only he should
come and make the statement. (Interruptions) Mr. Salim, will you
please sit down? It is the collective responsibility of the Government.
The House can't say as to who should cpme and make the statement.
If the Minister for Urban Affairs and Development comes and makes
the statement, you first see the statement and then you can complain
if you want to, which | don't think you should.

3ft Agwg Welld: FRTT St &I #3 a9 | 31 37T 781 81l
SU[HTIRI: 379 31T J§ T2 U.UH Bl ST Fiferg]

* Transliteration of the speech h Persian script is available in the
Hindi version of the. debate.
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THE INDIAN UNIVERSITIES (REPEAL) BILL, 2000

Ag wHeH e warera 3§ o w3 (it g were): A
EESIEERGIEE

“fop YR fareafaemery 1, 1904 &1 AR &= arel fada®
IR faaR fear sier

I HEIGAT, ST YRl HAIex el &1 3R 4 H J%ard el § b ARy
foreafdemery SR, 1904 @1 PR B a1el fagrae W a9 e sy, w®Iife a8
fQerge fafeer ememarer # fafewr wRa & favafaener & S9a! IR 3 J Jafed o
| S 918 S Wil fwafaeney go |efid 9, X Uo7 SrusT-379eT ifdfaw U
T faam 2 7! RId o & fory, ST Sadl, IS, 5, IAREIE TRE iR
3oy 319 39 favafdenera ffram &1 IS wew 78l ed ¢ | o Mg 1 ff g9&
forg ST feram g 2, 1 39a 3 BIS STaeaeh 81 © 3R Hfery & yRaia el §
fop 39! AR B 1ol 39 f98re TR R fan oy |

The question'was proposed.

II[HTIRT : 379 TS 1 GATS 81 AT, HET™ Al A~1g 81 TT, ATRIR
a1 AT T |

3} TH.0H. eI AT (FRWTS) : HAG DIt 81 147 |

ST : I W) Ig RSScTHE 81 AT T | 399 IR fSTh I AT BT

2
SOME HON. MEMBERS: Yes, Madam.
THE DEPUTY CHAIRMAN: Now, | will put the motion to vote.
The question is:

"That the Bill to repeal the Indian University Act,
1904, be taken into consideration."”

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall now take up clause-by-
clause consideration of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the
Bill.
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